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MR. SPEAKER : My experience for
some tioe past has been that there is
not a single Committee which does not
ask for extemsion of time. Once or
twice it is all might, but not every time.
There are many Committee which want
my permission to go out of Delhi to get
some very important information here
and there. If they do not go out, you
will ask why they did not go out and
collect information on the spot.

DINEN BHATTACHARY-
Consultative Com-

SHR1
YA (Serampore) .
mittees also go out.

SHRI JYOTIRMOY BOSU (Dimond

Harbour) : The Rajya Sabha Housing
Committee went out sight-seeing.
MR. SPEAKER :

Housing Commit-
tees of States come here also.

SHRI ATAL BIHARI VAJPAYEE :
1 met the member of a State Assurances
Committee in Goa.

MR. SPEAKER : There are a number
g assurances which have to be attended

Wm& MobBANERI%B (Kanpur) :
no objection. Unfortanately,
whenever I am a member of a Select or

do not go out,

other Committes, they
m"’”g&‘%’m”f . B
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the climate is
the entire P
rliament.

MR. SPEAKER : So far as you are
concerned, we will see that you go to
Srinagar and Goa! (Inferruptions) 1
shall put the motion to the House, The
question js :

“That this House do extend up to
the first day of the last week of the
next Session, the time for the pre-
sentation of the Report of the Joint
Commuttee on the Bill to amend
the Untouchability (Offences) Act,
1955 and further to amend the
}l;gfe,fentaﬁon of the People Act,

The motion was adopted.

MATTER UNDER RULE 377

Press REpPORr RE. NEewsPAPER Come
PANIES

By, 1972

SHRI JYOTIRMOY BOSU (Dimond
Harbour) :  Sir, under rule 377, 1 wish
to raise the following.

In the Part XI Bullstin dated 24th
July, 1972, para 735, Item No. 50 men-
tions about the introduction of the News-
gli.ﬁe{o Companles Bill, 1972, that is, a

ration if time permits.
surprised to see In the press yesterday
that the proposed Bill for diffusion of

ownership of is not Ykely to

be inuogwdnmcuﬂmt“ mlony

Parliament, although this has been men-

g Heti hoﬂfeeqihnmou tg{vmgrng
ulietn.

delay is that Mr. 1. K, Gujral has

charge of the Ministry very recently

needs time to study the report
diffusion issue. f

a
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‘The second thing that comes to
nundistlmthilisamllwhiehuhang-
ing fire sitce the middle of last mr and
1 wonder why the Government
sen to defer it further, Our leamed
friend, the hon. Minister, Shri 1. K. Guj-
ral, has been the Minister of information
and Broadcasting for myem and is fully
acquainted with the airs of the Minis-
try, and to mind, the ruling party
there is hardly nnother person  who
knows more about the Ministry than he
does. Naturally, our expectation was
that if the Government is serious to en-
act the said Bill, it should be done with-
out any further delay.

May I seek, thro r good offi-
ces, ay statement tro‘:gh tzeouGovemment
and may I ask them to tell us the truth
that they have in mind ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI L K.
GUIJRAL) : Sir, when Shri Jyotirmoy
Bosu gave me a compliment, T felt very
epprehensive.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Not so good a compliment.

SHRI 1. K. GUJRAL : T was expec-
ting a better compliment from you.

The hon. Member has raised an objec-
tion to the procedure alleged to have
been follomd by Governmeny in going

press rather than com-
to the House. 1 agree
that such a procedure, if it had
been followed by the Government, would
have been open to objection. But the
fact is that Government have not done

press by or on
A news item to thi

true, however, that it may not
bepmbletomtmdnee&znminthe
Parliament.

SHRI 1. K. GUIRAL : As
Member i no it

bag indeed been suggested, but the
vmshavembacomideredindgg
wmcwmmdmmmm
fully vetted by the Government drafts-
men before the Bill can receive the final
approval of the Government,

The proposed Bill is an imy
and is recenvmu careful consideration of
the Government.

SHRI JYOTIRMOY BOSU: How is
it mentioned in Para II Bulietin 7T want
to know.

SHRI S. M. BANERJEE {Kanpur) :
The newspapers said that 50 Bills have
been introduced and are to be discussed.

SHRI JYOTIRMOY BOSU : This is
published in Part II Bulletin, Now, he
comes with a different story. this
has created confusion.

SHRI 1. K. GUIRAL : It was printed
in Part Il of the Bulletin. “The
here is that considerably in
the session, the Ministry has to indicate
what type of business it might bring
before the House itself.

It does happen when Shri Shyamanan-
dan Mishra was Minister it was happe-
ning even then—that sometimes we are
not in a position to come prepared with
a Bill at a time when we would like to
introduce it. I can assure my hon. fri-
ends that the Government's pohcy an-
nouncement on this issue stands; thers
is no question of diluting our stand
whatsoever,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Will the Government consult
the Press Council before the
Bill in regard to the diflusion of owner-
ship of newspapers ?

SHRI 1. X. GUIRAL : I would not
like to make any commitment at this
The Press Council has been sei-
ufotthmmaturforafaklylonzﬂm
and we expected some report to emerge
from the Press Council.

SHRI SHYAMNANDAN MISHRA:
Justaamthcelse of the Bilk on defec-

consult

A
t not also cons

sorne. Members %?ﬁ e, pecicuiar
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SHRI § K, GUIRAL : I shall keep
Hue sigpstion in mind.
‘ % H. N. MUKHERJER (Calouta
] Bast) : 1 had oo intentlon of
butting in, but the statement of Mr.
Guiral is very disconcerting. When the
Government  anpounced  their = m-
tention to have legislation of this kind
on a subject which has been fire
for a very long time, naturally there must
have been some intention ot the part of
the Gowernment to seriously pro-
ceed with it though the
Bullettin was dated the end of
July, so far, almost on the eve of the
session it appears now, that the Gov-
emment have no serious intention
and have now referted it to the Press
Council and a hell of a lot of other
things happen to be made. Does it
mean that the Government is going back
to its accustomed habit of procrastina-
tion over this matter because there 18
a long record m regard to delays over
dealing with questions nvolving big
money interests.. (Imferruptions) Does
the Government intend to allow this to
happen? This has happened over and
over again announcing things only for
pabhic consumption and gettng a good
chit from the public aid then coming be-
fore Parliament and saymg: we do not
have the draft ready yet.., (Interruptions)
‘Fhis is entirely disconcerting and very
reprehensible.

SHRI 1. K. GUIRAL : To my hon.
and learned friend whom I bave known
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big newspaper magnates to water
I M ol

SRI 1, K. GUIRAL : My hon. friendls
know well that meither mysolf noc this
QGovernment is subject to any pressure.

MR. SPEAKER : May I al® add
something? T do not know what are his
compulsions Mr. Bosu has
raxsed point over which I also feel con-
cerned, After sending a Bill as a pro-

business for this session and afler
it 15 printed 1n the bulletin, it is difficult
for us when a statement is made outside
the House that the Bill is not coming up

SHRI I. K. GUJRAL : May I make
two humble submissions ? We have not
made any statement outside the House.
We have not submitted any Bill to the
office; we had only intimated -Hur m-
tention to introduce a Bill.

MR. SPEAKER : I quite accept your
explanation. That was not directed to
you, but to the Mimster of Parllamen-
tary Affairs.

SHRI I K GUJRAL. Smce he 18
not here, I gave that explanation,

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI RAJ
BAHADUR): 1 am very much here
(Interruption).

SHRI JYOTIRMOY BOSU. The
Minister has tried to take us for a ride.
How can this news break out to the
press unless you had spoken to them ?

SHRI SHYAMANANDAN MISH-
Re: The Minister should have come
out with a coatradiction.

SHRI BHAGWAT JHA AZAD (Bha-
galpur) « Will the result of the mature
consideration being given by Govern-
s'?em?be known at least in the next ses-

on

MR. SPEAKER : Government should
send a list of only those Bills which are
magure and . Otherwise, there is
no use indicating because
;v:ee ”li“:h it &o the members and members

all the time sxpocti
Bills and we have “21?“ thon;
request Mr. Raj Bahadur 1o this
in mind.
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MR. SPEAKER : In future, you

must. be sure of everything.

SHRI RAJ BAHADUR : I will make
double enquiries in future.

MR. SPEAKER : Be sure about other
‘Bills also.

SHRI JYOTIRMOY BOSU : I bhave
written another letter to you, Sir, about
the Malhotra business in the State Bank.
1 year and 3 months have passed. Rs.
60 lakhs was given out by this public
sector bank and we do not know any-
thing. Government does not say any-
thing. They are drawing a curtain. We
want to cooperate with you in running
the House, but it is becoming difficult.
Let the Finance Minister make a state-

- ment as to what has happened to the

enquiry that was instituted by the State
Bank against Mr. Malhotra. Otherwise
we shall be obliged to take recourse to
other measures to extract the informa-
tion from Government. There is a front
page news item about this in today’s
papers. It is a very serious matter. We
have been lowered in the eyes of the
people. When we go back to our con-
stituences, people ask, “Did you get a
share of the Rs. 60 lakhs ?”

MR. SPEAKER : Please resume your
seat.

_SHRI JYOTIRMOY BOSU : Kindly
give us an assurance that you will ask
the Finance Minister to make a state-
ment. .

MR. SPEAKER : I am saying
“Please, Please” and you are going on.

~ SHRI JYOTIRMOY BOSU : You
have a very hard task and I have a hard
‘task too.

MR. SPEAKER : When I say “Please,
‘Please” ten times, you do not listen.

.~ SHRI JYOTIRMOY BOSU : What
is your ruling ?

MR. SPEAKER : We discussed it
“for so many hours in the last session.

SHRI SHYAMANANDAN MISH-
RA : The desire of the House should
be conveyed to the government so that
'they can make a statement on a matter
‘which is causing some anxiety to hon.
Members. There should be some res-
ponse from the hon. Speaker.

SHRI S. M. BANERIJEE : It has ap-
peared in the Hindustan Times today
Will you kindly read it ?

MR. SPEAKER : This was discussed
a month earlier. So, why should it
come up again so early ?

SHRI JYOTIRMOY BOSU : The de-
partmental enquiry of the State Bank
against Shri Malhotra is within the pur-
view of the Finance Minster. Would he
kindly explain the position to the House?

SHRI ATAL BIHARI VAJPAYEE :
According to the press report, Shri Mal-
hotra is going to be promoted. We
would like to know what is happening.

MR. SPEAKER : So long as you are
alive and so long as Shri Malhotra is
alive, this subject will not die.

SHRI SHYAMANANDAN MISH-
RA : Rather, so long as this government
is there.

12.46 hrs.
PAYMENT OF GRATUITY BILL
—conld.

MR. SPEAKER : We will now take
up further consideration of the Payment
of Gratuity Bill.

SHRI N. SREEKANTAN NAIR
(Quilon) : Sir, let me at the outset point
out that the bureaucrats entrenched in
the Labour Ministry and the weak-kneed
policies of the Labour Minister, who
never in his life understood the feelings
of the working class of this country,
they have watered down the provisions
of this Bill. They have taken away some
of the beneficial clauses which all sec-
tions of both Houses wanted to be in-
corporated in this Gratuity Bill.

Firstly, I do not understand why the
Minister is opposed to the transport wor-
kers being included in this Bill when
he knows fairly well that the transport
workers are organised and *they are get-
ting many other benefits. They cannot
be denied this benefit, especially when
in many States they are enjoying this.
If he is only anxious about the cont-
ractors of transport of goods in North
India, let the country decide for itself
in future.

The second aspect is the rate of gratu-
ity should be 21 days instead of 15 days.
Since many of the allowances and privi-
leges which the workers are getting are



